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MR. DEPUTY SPEAKER: Now, we will take up item no. 5. Time allotted for this item is three hours. We
have already taken 42 minutes. Two hours and 18 minutes are left with us. Last time when the House was
adjourned, Dr. Babu Rao Mediyam was on his feet. He has already taken three minutes. Now, I would
request him to continue his speech[1h32].

DR. BABU RAO MEDIYAM (BHADRACHALAM): Mr. Deputy-Speaker, Sir, this Cantonments
Bill, 2006 1s a delayed Bill. It intends to replace the previous Cantonments Act of 1924. I rise to
support this Bill with some suggestions.

Sir, 1t envisages four main points, as is stated in the Statement of Objects and Reasons. One
is, imparting greater democratisation of the cantonments; second is, improvement in its financial
base; third is, allowing the State Governments and the Central Government the developmental
activities into the cantonments; and fourth is, proper regulation, control and management of these
cantonment laws.

This is a welcome Bill because the cantonment system is a colonial legacy; and we want to
democratise it and improve and increase the facilities.

On the first point regarding democratisation of the cantonment, I would submit that the
cantonments were classified into four categories. My suggestion is on Section 12 at page 7. This
Bill has four categories. There are 62 cantonments in our country out of which 56 were established
during the colonial period and another six were established during the Independent period. But this
classification is based on the population criterion. But I feel and I suggest that apart from this
population criterion, we must take into consideration the territorial income of that cantonment and
resources available for its infrastructural developments etc.

As this Bill intends to consider the cantonment as a deemed municipality, I would submit that
in some of the States, municipalities are of three types, namely, Category (a), Category (b) and
Category (c). That is also determined on the basis of population statistics. So, I want this Clause to
be re-written clearly stating the three different categories. It is because of financial sustainability
that it 1s called the deemed municipality. If it wants to create a social infrastructure like drinking
water, sanitation, health, school and other things, it requires a financial resources.



Suppose, there is a fourth category, where the population ranges between 2,500 and 10,000.

That is a very small population, which may generate very less income. That i1s why, I feel that there
should be three categories of municipalities. The first category may be of more than one lakh
population. It is because, in my State of Andhra Pradesh, there is a big cantonment -- Secunderabad
Cantonment -- which has a population of about two lakh and odd. The voter strength there is 1.8
lakh. So, it should be able to sustain itself and it should be able to provide the basic amenities for
that area. That is why I would like to suggest that the Category (1) should be for a population of
more than one lakh. Below that, two Categories should be formed.

There has been delimitation of cantonment wards as far as Secunderabad is concerned. Only

on the 6™ August, this month, we have had the Cantonment Board elections there. The biggest
cantonment ward there is consisting of 42,000 voters; and the smallest ward is consisting of 20,000
voters. So, all the disparities should be removed, and equal number of votes should be allotted to
each ward, thereby having more and more democratisation|KD33].

Regarding the composition of this Board, it is given on the same page under Section 12 that
there should be eight members from the Department. The Command, that is, the General Officer
Commanding-in-Chief is the Command, the District Magistrate; the Chief Executive Officer ex
officio; the Health Officer; the Executive Engineer and three military officers will also be there.
There should be eight members, and eight members should be elected from the ward. Here, in this
composition, I would suggest to you to include the local MLAs and MPs to be the members of this
Board.

Now, this Bill proposes that they will be the ex officio members without vote but they can be
included with voting rights. But now-a-days, since the MLAs and MPs are having certain funds for
the developmental activities, those MPLAD funds and other resources can be spent in the
cantonment areas. I want a provision to be added like that. Then, in order to have social
composition, members from SC, ST and women should be there in the Cantonment Board.

My second suggestion is about the election. The election criteria are given on page 13 under Section
27. Regarding the division of wards, I have already quoted. Here Section 30 is regarding corrupt practices in
the elections. As far as my knowledge goes, cantonments are not devoid of corruption. As they are on par
with municipalities, there is corruption. In the recent elections also, all the six points, which are given in this
Section, namely bribery, undue influences, appeal of the candidates or his agents by religion, caste, race,
community and language, promotion of hatred and enmity between the different classes, publication of the
candidate’s merits and hiring of the vehicles, were ignored. The elections were held on par with the general
elections of any political party. They are being held without political affiliations but political parties are also
intervening in it. Even though if we deem it to be a municipality, because in most of the States, the elections
to the municipalities, corporations and the local bodies are being held under party banner, why can it not be
held on the same line in the cantonment areas? So, I would request the hon. Minister to consider this.

Regarding quorum, it is said in this Bill that half of the number is the quorum but as the
definition goes, quorum is the smallest number possible to commence a meeting or to take a decision
or to transact something. So, this should be one-third. So, one-third quorum should be put for this.

Regarding the supersession of the Board, on the one side, we are giving some
democratisation within the organisation, the Cantonment Board, but on the other side supersession is
advised in Section 60, and no period 1s specified there. I want here to specify a period that the



supersession should be up to one year or two years or up to the next election. The period should be
specified.

Regarding taxation, for example, in Secunderabad, the octroi taxes or the terminal taxation is
very high. There 1s a National Highway, NH-7, which i1s going through the Secunderabad
Cantonment, and on that road, the octroi taxes are being collected[m34].

I hope that will be changed. The checking and other inspections are highly corrupt. That 1s
why the Cantonment is not getting its revenue. The corrupt practices should be stopped and the
octroi tax should be banned.

Lastly, the Bill talks about the defence land. I have only one question to ask to the hon.
Minister of Defence. At present there 1s no provision in this Bill. I want to know whether the State
level land acquisition rules and the Urban Land Ceiling Act etc., would be followed in these
cantonments or not. I would like to have an answer to this question.
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SHRI B. MAHTAB (CUTTACK): Mr. Deputy-Speaker, Sir, I rise to deliberate on the Cantonments
Bill, 2006. The hon. Minister for Defence, the Leader of the House, is very much aware of the
cantonments in the country. In Hind1, we call them Chhavni. The hon. Minister comes from the State
of West Bengal and I come from the State of Orissa where we have a martial dance called Chhau
dance which evolved from the word Chhavni. So, it 1s not correct to say that cantonments did not
exist before the Britons arrived in India. But, cantonments as being discussed today are basically the
ones created by the British where military and civilians lived together, away from the hustle and
bustle of city life.

As has been stated, we have 62 cantonments in 16 States of the country. Cantonment Boards
are autonomous bodies functioning under the overall control of the Ministry of Defence in the
Central Government under the provisions of Cantonments Act, 1924. While initiating the discussion,
the hon. Minister had said that it is an old Act and that none of us would have been born in 1924. To
say precisely, it is an outdated Act. This Act has already been amended 28 times. Yet this is a very
bulky Bill running into 113 pages.

The basic idea behind piloting this Bill, as has been stated, was to provide a buffer, to keep a
distance between the troops and the civilians. The second was to ensure availability of civilians



nearby to take care of the needs of the Armed Forces. The third was to ensure minimum civic
standards to the civilian population in cantonment areas. These were the three basic points which
were required in a cantonment area, where a military establishment is there.

The existing Act 1s not geared to meet the economic and social challenges involved in the
administration of cantonments. It lacks a proactive development orientation. With the passage of
time, as I had said, many of the provisions of the Act have outlived their utility| KMR38].

This new legislation has been brought in with a view to re-enact the existing Act in the context of
the Seventy-fourth Amendment and to provide better urban management in the Cantonment. There
are basically three points. This Bill envisages enhanced representation for elected members.
Secondly, provisions have been incorporated to streamline financial administration and thirdly,
extension of Centrally-sponsored development schemes in Cantonment has been incorporated. The
fourth part, of course, has been deleted after the suggestion of the Standing Committee regarding
land ownership, which earlier hon. Member had also mentioned.

[ have seven points to make. One of the major aims of the Bill is greater democratisation of
Cantonment Boards, which has already been mentioned. Clause 47 deals with power that is given to
the Committee. Even the decisions taken by the Committee especially for civil areas can be objected
to and can be stalled indefinitely making its existence infructuous. The very nominated members of
the Board, who may be privy to that decision, can override even the decision of the full Board. This
1s in clause 56. These provisions smack of a colonial mindset. If you are democratising, why do you
have these clauses? These provisions do not in any way help in democratisation of the Cantonment
Boards.

As the Cantonments are spread over 16 States and in the National Capital Territory of Delhi,
different municipal laws are prevalent in different States. There 1s a need to have a system of proper
coordination with adjoining municipal bodies.

I come to the second point relating to clause 13. I would like to draw the attention of this
House to clause 13 of the Bill. Wide powers have been given under this Bill to vary the constitution
of Boards in special circumstances in case of war. There are a number of instances that were given. |
would like to mention here that the special circumstances have not been specified, nor any time limit
has been laid down within which the varied Board must be restored or fresh elections should be held.
Today, what is the position? Sixty-one Cantonments are functioning without elected members. These
provisions need amendments and the maximum time limit of at least six months be prescribed within
which the Board be restored or fresh elections should be held.

I come to my third point relating to clause 31. This clause authorises the Government of
India, the Union Government, to make rules for regulating elections, but no authority has been
mentioned. Who would initiate the process of holding elections to various Cantonment Boards as
and when they are due? It would be proper that the Ministry of Defence should designate one of its
officers as Election Officer who would initiate the election process and supervise the conduct of
elections in a free and fair manner.



There is multiplicity of authorities also in various provisions of the Bill in clauses 52, 53 and
77, and in serial numbers 5, 6 and 7 of Schedule V. These are likely to cause confusion because the
Government has not examined it; this is my impression. There is a need to define the field of
authority and the role of various functionaries mentioned therein. Starting from the Commander-in-
Chief downward, multiplicity of authorities have been mentioned there, and it will lead to confusion.
It is better if we define it.

Another point is that wide powers have also been given to the Chief Executive Officer
(CEO), and no right of appeal has been given against the decision in a number of clauses in the Bill.
There is a need to have an Appellate Authority to hear an appeal against the decisions of the Board,
Civil Area Committee or any functionary of the Board, like the CEO[R39]. I feel that the CEO
should only be a Secretary to the Board and should exercise only ‘for and on behalf of” the Board.
This has been mentioned by one of the hon. Members earlier here.

The Union Government should be made the appellate authority and it can delegate the power
suitably. It 1s found that presently civil and military population ratio — it is very interesting — 1s 80 :
20 1in various cantonments whereas land uses is in the ratio of 20 : 80, thus depriving the civil
population of their basic requirements like education, health, sanitation, etc. There is a need to
increase the civil area in various cantonments.

Lastly, I come to the finance part of it. The resources of the Cantonment Boards are limited
as the bulk of the property in the cantonment is Government-owned on which no tax can be levied.
The Union Government had provided — this is the information, which I could gather — financial
assistance, by way of grant-in-aid, in 1999-2000, which was hardly Rs.22 crore. What 1s the latest
position? I would urge that more funds should flow for public health, sanitation, primary education
and street lighting, etc.

In most democratic countries, forts and palaces have been held by armies or armed forces.
Apart from the daily maintenance of the structure, there 1s an element of shine and ceremony, that a
professional army adds to such historic sites. Buckingham Palace in London has the Brigade of
Guards. Tower of London has the Yeoman of Guard, which is a unit of army pensioners. The US
Army has all its major cantonments with the prefix ‘fort’. The Jhansi Fort has been evacuated. The
Kangla Fort inhabited by Assam Rifles since 1891 has been handed over to the State Government of
Manipur. It would be better — this is my suggestion — to keep the forces at historical forts along with
a permanent presence of Archaeological Survey of India. It may not only be worthwhile but
necessary if all these fascinating structures are to be maintained as a proof of our rich past.

SHRI SURESH PRABHAKAR PRABHU (RAJAPUR): The Cantonment Bill, which is under
discussion in this House is a comprehensive legislation, dealing with various cantonment properties,
cantonment areas that are situated in different parts of the country.

Whenever one moves away from a civilian area into the cantonment area, one 1s always
startled by the difference that one notices. It seems that one is in a different country. The entire



environment in that area is so-unique that it only reminds us of the areas by-gone and sometimes, we
wonder why in the same country there should be some islands like this that exist and the other areas
are unfortunately infested with all types of problems that are associated with civil and civic life.

Therefore, while it 1s important that we must democratize all the institutions in the country, at
the same time, we must also think and introspect to find out whether democratization and the forces
of democracy which are unleashed all over the country have been able to attain what was really
aimed at — that is, to better the public life, the lives of the common man. We should see whether the
quality of air has improved, whether the general quality of water has improved, whether the ambient
air quality has improved, whether the lot of the common man has improved, etc. When we go there,
we see a totally different change.

Therefore, [ would really like to support the Bill and at the same time, we, the representatives
of 1.1 billion people of the country, should really introspect to find out what has gone wrong. Day
before yesterday, we celebrated India’s Independence Day[V40]. We must really wonder whether in
these last 60 years we have been able to attain what we started attempting. Therefore, we support
the Cantonments Bill. Everybody sitting here is the product of democracy. We are elected by the
people. This is the House of People. Democratic forces have to be supported. While doing that, I
would appeal to the hon. Minister to deliberate on this issue and make sure that the Bill is passed.

In areas like cantonments, there are different islands. There are some unique structures in
those areas. They are so different, that probably after some time if you demolish those structures,
the entire humanity will lose something. It is not just Indian culture that is depicted there. Actually
speaking, it 1s the culture of the whole humanity, which lives on this planet for so many years. That
culture should not be destroyed. Democracy ultimately is the rule of numbers. If more number of
people say to demolish the structure, I think we should not be able to do that. We must have enough
safeguards in this Bill to make sure that such monuments, such archaeological structures are
properly preserved and maintained and kept intact for the years to come.

I must confess that I have not read the Bill properly. I must give another glance to the Bill. I
was going through the Bill and found out that there is a provision which says that illegal structures
will not be allowed to come up. Right now, in the National Capital of India we are grappling with an
issue wherein the Supreme Court has said that illegal structures should not be allowed to stand. I
think while we are coming out with a comprehensive legislation, I would appeal to the Minister to
please do census of all the structures in that area, identify any illegal activity that 1s going on there
right now and make sure that when we hand over these structures to be managed to the local bodies
they will not be able to tamper with it and say that this was existing even before 50 years. As we
have seen now, some of the structures could not be demolished because in India you can produce
any evidence to say that it was existing even before 100 years. Therefore, we should try to make
sure that such a census is carried out and all illegal activities should be demolished at once. If we do
not do that, probably after some time we will see so much of mushroom of activities will come up.
When we hand over the control of these bodies to the local self-government, they must have the
inventory in the form of a register, which should be verified by a senior Army Officer saying that
there is no illegal structure which has come up in that area.



My colleague, Shrimati Maneka Gandhi has moved an amendment, which I would try to
support because this amendment is actually the spirit of the law which the Government 1s trying to
introduce. It only elaborates further what needs to be done. For example, Clause 240, talks about
making sure that structures are properly maintained. If you can make sure that this particular
amendment, as proposed, is put in place, we shall ensure that you will be able to take it forward.

We already have a new Forest Policy. The Report has been submitted to the Government by
the former Chief Justice of India, Shri Kirpal, which says that 33 per cent of the land area must be
covered with forests. It also says that we need urban forest. There are many cities in the country,
world where there is a lot of urban forest. Hyderabad has also created a new forest in the last two
years. | would request the hon. Minister, in each of these cantonment areas, to earmark at least one-
third of the land for forest, for green area, so that that area remains intact for all the time and serve as
lung not only for the cantonment area but also for adjoining municipality and adjoining areas where
people are residing. I would request the Minister to take note of this

[ would like to make another point for kind consideration of the Minister. We are thinking of
having potable drinking water quality. We are thinking of setting the standards. This House itself
has deliberated this issue and it was said that potable drinking water standards should be specified.
We are not able to do that all over the country for the simple reason, it is a mammoth task. We never
had standards and it becomes difficult to introduce standards and straightaway start using them all
over the country[R41].

So I would request the hon. Minister to please think about introducing such potable quality
water standards, at least, for the citizens living in the cantonment areas. Then what will happen is
that the forest, water, legal structures as well as monuments which are there in that area, as I said,
would be a part of an 1deal island. Maybe, the rest of the country will look up to that and say that we
should also follow these islands and this island will become a part of the main land. Then India will
become a better place to live in.

SHRI PRABODH PANDA (MIDNAPORE): Sir, I rise to support the Cantonments Bill, 2006. 1
have listened to the speech made by the Minister at the point of its introduction. He clearly stated
the position of the cantonments, short history of the cantonments and the need for democratisation of
the cantonments. I think the idea of this Bill 1s to give the deemed municipality status to the
cantonments. It is just at an intermediary stage and moving from military raj to the self-
government. This is neither military raj nor self-government as municipalities or the Panchayats.

So, I do support this idea. But while supporting this Bill, I would like to make some suggestions and
I also want some clarifications from the Minister in this regard.

The cantonments should have a system of proper coordination with the adjoining
municipalities.  Nothing of this sort 1s found in this Bill. In regard to alteration of limits of the



cantonments, in Clause 4, it is said that public is allowed to give objections to the Central
Government through GOC-in-C within six weeks from the date of the publication in the official
gazette. But the public may not be aware of this fact. How will the public be made aware about it
and how will they submit their objections within the prescribed limits to the GOC-in-C? So, some
arrangements should be made for making announcements and for pasting notices in the public
places.

Coming to Clause 10 regarding Cantonment Board, that provision is not clear. It is not clear
as to whether the Board will get allocation of funds from the respective State Governments to which
it has been allocated or directly from the Government of India. That is not clear. It should be made
clear. In this context, I would like to know whether before deciding to give deemed municipality
status, the Ministry of Defence had consulted the State Governments. There is an apprehension of
conflict between the Centre, the States and the Cantonment Boards. So, we would like to know
whether the State Governments had been consulted or not in this regard.

Coming to Clause 67, the civil residences of the cantonment should not be subjected to
double taxation. All types of vehicles are taxed by the regional transport authority of the concerned
district. So, double taxation particularly of vehicles and such other items should not be there.

Coming to point of assessment, the assessment should be done not in three years but in five
years[r42]. It is our suggestion.

Sir, clause 240 talks about preservation of heritage and conservation of ancient historical
monuments. | would like to thank the hon. Minister that they have thought of including such a clause
in this Bill. But it has not been very clearly mentioned in the Bill. The provision, as made in the
clause, should be made more clear. Also, what about the powers given to the GoC-in-C in this
regard? He should be given the responsibility for this. He should be given all responsibility in regard
to the Cantonment Board.

Sir, about clause 249 I would like to say, this aspect has already been mentioned by hon.
Member, Shri Mehta, that there should be a provision made for an appeal against the decision of the
Board. There should be a provision made for creation of some sort of an appellate authority.

Sir, clause 265 gives the power to the Cantonment Board to inspect and regulate any market
situated even beyond the jurisdiction of the Cantonment Board. Now, how can a Cantonment Board
be authorised to inspect and regulate something beyond its jurisdiction? This aspect is not
understood. This should be corrected so that a Cantonment Board is not authorised to intervene
beyond its jurisdiction.

Sir, I am thankful to the hon. Minister who said in his initial remarks that the for other
military camps and establishments the Government would think of bringing about a separate
legislation. That 1s a welcome step.

Sir, with these words I support the Bill and I hope the hon. Minister would ponder over all the points
that have been raised here. Thank you.  (ends)



SHRIMATI MANEKA GANDHI (PILIBHIT): Sir, my colleague, Shri Suresh Prabhu has spoken extremely
well about what we need to protect in the Cantonment Boards. I was born into the Army and brought up
there. Anybody who has lived in the Cantonment in the early part of their lives will never forget the
experience of being there. We would always want, as Shri Prabhu has put it, to benchmark the cantonments
as an aspirational 1deal of what India should be. Therefore, rather than dragging or giving the ability to
someone to bring the cantonments to the civilian level, it would be better for us to aspire to be like them.

15.28 hrs.

(Shri Balasaheb Vikhe Patil in the Chair)

Sir, I am not going to speak for long. I just want to say that the 62 Cantonment Boards have
some of the finest monuments, but for some bizarre reasons we regard heritage only those
monuments that have been built by men. We do not regard as heritage what nature has given to us
for free. Recently, I wanted to put some captured wild animals into the deer forest in Chandimandir,
but I was informed that the Army had turned this deer forest into a cricket ground and nothing had
been more upsetting than this latest information. I would like to request the hon. Minister to protect
the environment, which means, trees, atmosphere, quality of air etc. as part of our natural heritage.
Environment should be regarded as heritage specifically and it desperately needs protection. The
Cantonment Bill, 2006 gives power to the Cantonment Board, in clause 64, at page 105, to conserve
heritage and frame byelaws. However, nothing has been said about environmental protection. In the
case of the municipalities, the State Governments have the power to protect both the heritage as well
as the environment, especially if the municipalities do not act. In case of the cantonments, the
authority, as is given to the State Governments in case of the municipalities, is the General Officer
Commanding-in-Chief. The GoC-in-C needs to be given the power to protect the heritage of
environment. For this purpose, I have moved an amendment. The amendment is for line 9 at page
73, after 'sanitation’ if the hon. Minister would be good enough to insert "or, for the purpose of
conservation of ancient and historical monuments as defined, or of heritage or of

environment’[snb43].

Sir, I will not be here tomorrow. I have to leave urgently. Therefore, nobody will be moving
this amendment. Whether or not it is moved, it is your country as much as it is mine. As the hon.
Minister for Defence, I am sure, you would like to preserve it. I know the hon. Minister would say
‘no’ in any case because the Bill has already been passed by the Rajya Sabha and so it would be
difficult for the Government to take it right back and every person in the Executive would try to
avoid that. But if he could find a way in which the environment could be protected on paper, because
once we give them a loophole then everybody will misuse that, then I would be grateful.



DR. COL. (RETD.) DHANI RAM SHANDIL (SHIMLA): Sir, I rise to speak in support of this
Cantonment Board Bill which has been presented to this House after it has been passed by the Rajya
Sabha. This Bill was long overdue. The hon. Minister deserves all the praise and commendation for
having brought forward this legislation to this House. The hon. Minister, I would say, has served a
great national cause by doing so. It is because after 82 long years, the inhabitants of cantonments
will be having a feeling of democratisation. At the same time, in the entire context of the clauses, it
is seen that the character of the cantonments has been preserved.

Mr. Chairman, Sir, out of the 62 cantonments that we have in our country, four are in my
parliamentary constituency alone. I wish to submit that I have been associated with the cantonments
from my early childhood. I have been a student in cantonments. I had joined the Armed Forces
because of the impact of cantonments, because of the life in cantonments, because of its ordinariness
and its organised way of life.

Sir, this Bill contains some salient features. It is meant to provide greater democratisation by
conferring them with the status of a municipality. I think, this Bill aims at moving towards a more
liberalised form because the number of elected and nominated members are equal in number and
they also are being sought to be provided with powers. I think, it is a step towards democratisation.
There 1s a provision for developmental activities and centrally-aided schemes, in public interest, now
can be taken up.

Clause 31(b) seeks to provide reservation for women and also for persons belonging to the
Scheduled Castes and the Scheduled Tribes community and the cantonments are also sought to be
now divided into various wards. There 1s also a proposal for improvement of the financial base of
the cantonments. The cantonments is now proposed to be divided into four categories. It has been
categorised as follow: Category I for a population over 50,000; category II for a population between
10,000 and 50,000; category III for a population between 2500 and 10,000 and category IV for a
population up to 2500[snb44].

So, cantonment which literally means temporary quarters for the troops ironically became
permanent quarters for the troops from the British period onwards, as has been brought out by
various hon. Members who spoke earlier. And it became an inseparable entity of our country. We
are seeing it from the British period till today.

The first and the oldest cantonment, as was clarified by the hon. Defence Minister, was not in
1758 but it was in 1765. The cantonments in Barrackpore in West Bengal and Danapur in Bihar
were simultaneously raised in 1765. Over a period of time, a large number of people got attracted
presumably because civic amenities were better available there and elites wanted to live in a more
entersd fashion. As was brought by Shri Suresh Prabhu, when you walk into a cantonment from a
civic area, you find that there is a drastic change. You find a change in ambience. You find many
gardens, entersd buildings, cleanliness and roads which are properly maintained. The entire
atmosphere in fact 1s changed there. 1 wish we follow this example in the rest of the country. The
example of cantonments should be followed in the rest of the country so that our country can move
ahead. We find that, in the Western world, most of the towns are just like cantonments.



Sir, I have gone through the reply given by the hon. Defence Minister in the Rajya Sabha.
Out of 92 recommendations given by the Standing Committee on Defence, 42 recommendations
have been accepted as we see it in the Bill now. It is a commendable effort. Out of these, I wish to
touch upon the most important one, namely, defence land measuring around 15 lakh acres.

I must compliment the hon. Defence Minister, the hon. Prime Minister, the Cabinet and the
Chairperson of the UPA for the strategy and policy adopted for the use of defence land. In fact, the
term used by the Defence Minister in the Rajya Sabha was that we should try and avoid land
grabbing. Really speaking, that is not the real sense of the term. I would like to dwell upon it a little
further. It is not only that the cantonments or the military stations are located in prime land but we
must also think about the role of the Armed Forces in today’s context. We must know that there is
security concern also. Depending upon the nature of the job of the Armed Forces as such, there
should be a change of policy found everytime. There is a need to research. In today’s context,
when we have institutes of higher learning of international standard, there is a need to have such
land available with the Armed Forces. There is a need to have this land under some scheme of
things so that you can build institutes of international standard like good stadiums, etc. If primary
land is used for high-rise buildings or for commercial purposes, then we will not be left with land
that 1s required for the next generation. I personally feel that this policy that has been adopted is a
welcome aspect. Today, when technology after technology is sweeping the globe, we require enters
for research and learning. For that, we need defence land, leave aside DRDO and other
requirements that we find.

I would now come to the second point which Shri Mohan Singh also brought out. After all,
why should we say to take away the power which should not be taken away from an elected
member|bru4s]?

[ will give you an example of my constituency. There are too many contentious issues. They
have come up so many times in Kasauli and Subathu Cantonments. I know that we, the Members of
Parliament, and the MLAs do not have the voting power. But even then, when we cooperate with
the authorities and when we ourselves intervene, every contentious issue gets attended to.

Similarly, I feel, there has to be a unity of purpose. We have to realise that our Army officers
in uniform are no different. They are also thinking of the welfare of those inhabitants. Really
speaking, in Subathu Cantonment, when I was a student, there used to be a great respect for the
Commandant of the Centre, who was the Station Commander. Even now people have high respect
for him. So, it is a question of how we sit and sort out issues. If we keep on only worrying about
our powers, as to how much power one elected body has or the nominated people have, then, I think,
things will not be sorted out, even if the power goes the other way.

I feel there is a need to understand that the officers of the armed forces are also one among us
and that they are trying to look at things in an objective manner for the welfare of inhabitants; for the
law and order there; for the peaceful living; for the organised living; for the healthy and happy living
in the Cantonment. That is exactly the aim. That is why the hon. Defence Minister, while replying
in the Rajya Sabha, said that it is the privacy of the armed forces and that it should not be construed
as an autocratic way of living or in any such connotation. Really speaking, they will be able to



preserve their beauty, charm and glory that we have been seeing over the years better. If it is
gradually shifted, probably, it might get disturbed. All the same, if there is a need to amend it, I am
sure, we, the Members, here can always amend it in the times to come and implement the provisions
of the Act. ... (Interruptions)

The next point is about heritage buildings. That is a very important point. I think it was very
adequately covered by the hon. Members. The important areas should be protected. In Shimla, we
have Annandale Grounds. It has been the target of civilians, who wanted to have buildings there, but
it has not been handed over. It should be done all over the country. ... (/nferruptions)

[ think the Government, as rightly brought out by the hon. Defence Minister, always thinks
about the society. Substantial land for the Metro in Delhi was transferred from defence land. The
same is the case in Bangalore and Pune. It has always been given when it is in the national interest.

I feel it is a welcome Bill. In the final analysis, it is a very welcome Bill. I would like to give
one or two suggestions with your permission. There is a long-standing demand from the inhabitants
of Subathu Cantonment of Himachal Pradesh for construction of a hospital. It is a very genuine
demand. The hospital has to be built in the same place where it was earlier made. We require your
blessings. Once the Act is implemented, elections be conducted without delay. We may ponder over
the status of the CEQO, Chief Executive Officer.

With these words, 1 fully support the Bill.

SHRI KINJARAPU YERRANNAIDU (SRIKAKULAM): Mr. Chairman, Sir, the Cantonment Bill,
2006 is a very comprehensive Bill. This Bill contains 360 Clauses and five Schedules.

According to clause 10 of the Bill, “Every Board shall be deemed to be a municipality under

clause (e) of article 243P of the Constitution.” After 73" and 74™ Amendments to the Constitution,
we have given more autonomy to the local bodies, like gram panchayats, zilla panchayats and the
municipalities. After the introduction of this clause 243P, we have given deemed municipalities.

According to 73" and 74" Amendments, there shall be a Financial Commission to provide financial
resources to the municipalities and the local bodies[r46]. This 1s also based on the constitutional
amendment. [ am requesting the hon. Minister to provide a financial commission, and to provide
funds to the deemed municipalities of these Cantonment Boards. Then, only the Cantonment
Boards will get more finance. They can meet the demands of the civic needs and other things.

Secondly, there shall be an Election Authority. They should conduct elections every five
years without any gap. That is the mandatory provision under the Constitution. But here there is no
Authority. They may conduct or they may not conduct elections. That is why, on the basis of the
Constitution, you have brought this comprehensive Amendment Bill. Under clause 31, you have
mentioned about the election authority, how to conduct elections and power to make rules regulating
elections. But you have to add that there should be an Election Authority. The Election Authority



will conduct elections every five years and also help in preparation of the voters’ lists. Without any
authority for the preparation of the voters’ lists conducting elections, there 1s no sanctity in the Bill.
So, normally, the authorities will not go for the elections. Why is it so? It is because this is a semi-
democratic Bill. In the municipalities and Gram Panchayats etc., all the representatives are elected
by the people. As per this Bill, 50 per cent of the members are nominated by the Government and
50 per cent of the members are elected by the people. The head of the Board is the head of the
Cantonment Board governing it. So, he is the Chairman of the Board. That is why, elections should
be conducted every five years without any delay.

Thirdly, the benefits or the advantages of the Centrally sponsored schemes are to be seen.
Normally, there is the Bharat Nirman Scheme. Out of the Bharat Nirman Scheme, we are providing
funds to corporations, major municipalities which are having a population of more than 10 lakhs.
But there should be a provision that once we are providing Rs. 1,76,000 crore to the municipalities
and corporations under the Bharat Nirman Scheme, these Centrally sponsored schemes would also
be implemented in those cantonment areas. Out of the Bharat Nirman Scheme, some percentage of
the money should go to these cantonments and financially, they would get more money to meet the
demands of the citizens, particularly in Secunderabad which is one of the biggest cantonments in
India. Three hundred and fifty years back, the first cantonment was established in West Bengal’s
Barrackpore District. So, after 350 years, so far 62 cantonments are there and after the
Independence we have established only six cantonments. The Secunderabad Cantonment is a big
cantonment. People are suffering from octroi and double taxation. Even many times they are
collecting motor transport toll tax also. Along with the cantonment, the Hyderabad Corporation is
there. If they have a vehicle and they have to go and come ten times in a day, then they have to pay
ten times this motor vehicle toll tax etc. The poor, petty vendors, hawkers etc., everybody is
suffering. So, since so many years there is a demand for abolition of the octroi tax and also toll tax.

Sir, we have a lot of heritage. We have to protect our heritage. So, this is an alarming
situation.  All our heritage buildings are in a dilapidated situation and their condition is
deteriorating. So, the Government of India should take care to protect our heritage. This is our
nation’s culture. It will reflect to the people everywhere in the world.

Thirdly, as far as environment is concerned, we have enough lands. Each acre is costing
some crores of rupees. Now, land-grabbers and unauthorised persons are occupying our lands. Only
two lakh acres of land is under the control of the cantonments and other 15 lakh acres of lands i1s
beyond the cantonment areas. We have to protect our 15 lakh hectares of lands by bringing a
separate legislation to protect our lands. Under this Cantonment Act, there is no provision other than
the cantonment lands. 1 am requesting the Government of India to bring a separate legislation to
protect other than the cantonment area lands[R47].

Under this Cantonment Act, there is no provision for other lands other than the Cantonment
lands. I am requesting the Government of India to bring forward a separate legislation to protect the
lands other than the Cantonment area lands. By making this suggestion, I am particularly requesting
the hon. Minister to abolish the octroi tax and the toll tax. Otherwise, people will suffer a lot.

With these suggestions, | am supporting this Bill.



MR. CHAIRMAN : Next, Shri Chandrakant Khaire to speak.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): Sir, before he speaks, I would like to
submit that we have already given notice to the hon. Speaker’s Office saying that our Law Minister
will move a Resolution at Four of the Clock contained in the Supplementary List if he is permitted.
Since the debate on farmers has been fixed at Four of the Clock, we would request that the rest of
the speakers can continue tomorrow and then the Minister of Defence will reply tomorrow.

MR. CHAIRMAN: Up to what time, will it continue?

SHRI PRIYA RANJAN DASMUNSI: Up to Four of the Clock the debate will continue. At Four of
the Clock, the debate relating to the Agriculture Ministry will take place. Then, the Defence Minister
will reply tomorrow.

MR. CHAIRMAN: The rest of the speakers will continue. Is it all right?
SOME HON. MEMBERS: Yes.

SHRI PRIYA RANJAN DASMUNSI: My only request to the Chief Whip of the principal
Opposition is that if he can help reduce the number of speakers, it would help us because the time
that was allotted has already surpassed. So, I cannot accommodate many Members....
(Interruptions)

MR. CHAIRMAN: He is not winding up the discussion. We will continue it.
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